21y Correction of
Answer to Questions
[Secretary~-General]

received from the Becretary-General
.of Rajya Sabha.

(i) “In accordance with the pro-
visions of rule I11 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
1 am directed to enclose a
copy of the Public Wakis
(Extension of Limitation)
(Delhi Amendment) Bill,
1978, which has been passed
by the Rajya Sabha at its
sitting held on the 29th
November, 1873.7

(ii) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure and Con-
duct of Business m the Rajya
Sabha, I am directeg to en-
close a copy of the Indian
Works of Defence (Amend-
ment) Bill, 1973, which has
been passed by the Rajya
Sabha at its sitting held on
the 20th November, 1973.”

BILLS AS PASSED BY RAJYA
SABHA

SECRETARY-GENERAL: Sir, 1
lay on the Table of the House the
following Bills, as passed by Rajya
Sabha: —

(1) The Public Wakfs (Exten-
sion of IAmitation) (Delhi
Amendment) Bill, 1973,

(2) The Indian Works of Defence
(Amendment) Bill, 1973.

12 034 hrs

CorreEcTION OF ANSWER TO SQ No

90, paTED 268TH FEBRUARY 1973 RE

EXrpENDITURE ON REPAIRS OF NEWLY
PURCHASED SHIPS.

THE MINISTER OF SHIPFING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): I beg to lay on the
Table a statement:—

(i) rorrecting the answer given on
the 28th February 1873 to Starred
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Question No. 80 by Barvashri Krishna
Chandra Halder and H. M. Patel re-
garding expenditure on repairs of
newly purchased ships by Shipping
Corporation; and

(ii) giving reasons for delay in cor.
recting the answer.

Statement

In reply to Starred Question No. 80
asked by Sarvashri Krishna Chandra
Halder and H. M. Patel on 26th
February 1878. it was stated in the
Lok Sabha that the ratio of the total
expenditure on repairs and main-
tenance of the eight ships as shown
in the statemcnt laid on the Table
of the Sabha, worked out to 311 per
cent of their total capital cost

2r2

However the above mentioned ratio
comes to 3198 per cent instead of
3 11 per cent.

The figure 311 may be substiiuted
by 3198 in the aforesaid ieply

This statement could not be made
earlier, as 1t was originally felt that
the mistake was not substantial. On
reconsideration, however, it has now
been decided to make this statement.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram) I have not seen the
statcment but I want to say that on
26th February myself and Mr. H M
Pate] put a question when the then
hon Minister for Shipping & Trans-
port made a statement After that, I
was not catisfied and on 27th April
1973 I raised a half-an-hour discus-
sion At that discussion also, the hon
Minister, Shri Ra) Bahadur, demed my
charges Now I want to say that
after 26th February and 27th April
there was sufficient time to correct his
answer I do not understand why so
much time has been taken to correct
his reply The hon. Mimster, Shn
Raj Bahadur has misled the House..

MR SPEAKER: There is a proce-
dure for that. So far as the proce-
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dure 1s concerned, after the statement
of the Minister, no question 13 allowed
If there 15 some incorrect statement,
Yyou can proceed under Direction 115

SHRI DINEN BHATTACHARYYA
(Serampore) His point is very rele
vant Your help and gudance 15
necessary How long will a Minister
take to coriect his own statement?
In the meantime there wa- an half-

an-hour discussion You must pull up
the Minster
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MR SPEAKER He has already
made a <tatement correcting the ans-
wer You may go through it It 1s
already laid on the Table of the
Houwse It you think something 1s
necessary you can proceed under Rule
115

SHR1 8§ M BANERJEE (Kanpur)
Shrnn Kam snaty Tripathi was not
Minister at that time This relates to
Starred Question No 90 by Shr1 K C
Halder on 26-2-73

MR SPEAKER
the position

I will examine

(Interruptions)

MR SPEAKER You are all speak-
g simulta ;eously I am not allowing
anybody S r1 Banerjee Please be
brref

SHRI S M BANERJEE My pomnt
of order is this TIhis question arose
on 26th Febiuary, 1973 After that
there was Half-an-hour discussion on
27th April It could have been cor-
rected at that time Mr Kamlapat
Tripathi took over recently and the
baby has been passed on to ham If
the replv i1s being corrected in Decem-
ber, don't think you 1t 1s a sad com-
mentary on the performance of the
Ministry? Will it be too much to pull
up the Minster, Sir? It has happened
with Members If you do not correct
the statement within three davs 1t is

published as 1t is

MR SPEAKER Kindly sit down
I am happy that you have not put it
in she form of a question Now, your
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objection 1s about this long delay
Shr1 Madhu Limaye, what 18 yow
point?
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The Speaker shall allot half an hour
on three sittings m a week for rawsing
discussion on a matter of sufficient
public imporatnce which has been the
subject of a recent question oral or
written and the answer to which needs
elucidation on a matter of fact
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SHRI KRISHNA CHANDRA HAL-
DER: M. ppeaker, Sir, in reply to
a question 1n Half-an-Hour Discus-
sien, Shri Raj Bahadur said:

‘I have great respect for my hon.
friend, Shm Krishna Chandra Hal-
der, but I am afraid I cannot plead
£Eullty to the charge that he levelled
about my deliberately withholding
any facts in regard to the answer
to the question he put to me on
February 26, 1973. His gquestion
read as follows:,..."

He categorically said that he denied
my charge levelled agunst him.,

So, on 27th April, 1973 he got the
opportunity to correct his statement
which was laid on the Table of the
House on the 26th So, I think Shri
Ra) Bahadur not only made an incor-
rect answer but he also musled the
House deliberately.

MR. SPEAKER: Let him please
come out with his observations.

SHRI KRISHNA CHANDRA HAL-
DER. He had the time. Now, the
Indian Airlines have declared a lock-
out. I want to know whether he
would now make a statement on this
or not.

MR. SPEAKER: Kindly don't go

astray. Have you anything to say
now?

SHRI SEZHIYAN (Kumbakonam):
Mr. Speaker, Sir, I want to ask a
question.

MR. SPEAKER: Let me get a clear
reply from the Minister.
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SHRI SEZHIYAN: Mr, Speaker,
Siv, in this regard, the hon. Minister
himself has accepted that there has
been delay. We are not intevested in
who is respormsible for this delty-
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Shri Raj Bahadur or Shri Tripathy—
but we are interesfied in the working
of the Ministry, I want to know what
are the reasons for this delay and
whether they have fixed the responsi-
bility for the same.

MR. SPEAKER: 1 think the points
raised were about the statement made
by the hon. Minister. I am now tak-
ink up the procedure in this regard,
The Minister had given his reply in
the half-an-hour discussion, probably,
one day after the question was
answered,

SHRI KRISHNA CHANDRA HAL-
DER: Half-an-hour discussion was
on 27th April, 1973.

MR. SPEAKER: You mean he gave
the reply in the half-an-hour discus-
sion which took place subscquently.
He had two months’ clear notice.
After that, when this was discussed, it
cuuld have been easily explained to
the House and rectified. But anyway
the hon. Minister has come out with a
regret. He is reprceenting the other
Minister As for the reasons, he says
that the corrcetion is only this namely
thut the above-mentioned ratio comes
to 3198 per cent instead of 3.11 per
cent. At the end, he has said:

“This statement could not be made
earlier as 1t was originally felt that
the mistake was not substantial. On
reconsideration, however, it has now
been decided to make the state-
ment.”.

That is the reason for this small subs-
tantial or insubstantial correction by
way of this small difference in percen-
tage. An equally good apology has
come from the hon. Minister. There
is absolutely little difference between
Shri Raj Bahadur and Shri Kamlapati
Tripathi as there is little difference
between the two percentages, and we
accept it

SHRI SAMAR GUHA (Contai):
May I make a submission to you? My
submission js that I had written to
you garlier also that some of my very
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important questions seeking factual
information have been waiting for
eight months. What am I to do? I
had written once, twice and perhaps
saveral times, What am I do?....

MR. SPEAKER:
ting it,

1 am not permit-

SHRI SAMAR GUHA: I would
avail of this opportunity, if you would
permit me....

MR. SPEAKER: I am not permit-
ting 1t. He is arking for my permis-
sion, but I say that I am not permit-
ting him. 1 shall look into it, if he
writes to me.

=t W Tag st (wfesr) @ weug
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MR. SPEAKER: Let the hon. Mem-
ber resume his seat. He cannot get
up suddenly and start raising some-
thaing. 1 am not allowing anything
without permission. If he goes on
speaking, 1t would not come on the
records, Why do you come in bet-
ween the items of business fixed in
the agenda?

Asg for the Professor, I can say to
him that everything cannot be solved
by shouting. But it is a wrong im-
pression that has gone into your head.
If you had given me any authority
either to hang a Minister or do any-
thing, I would not shirk. But all I
can do by way of action in this re-
gard is to invite the Minister’s atien-
tion which I will do if you write to
me.

SHRI SAMAR GUHA: I have

written to you several times.

MR. SPEAKER: Let me know what
is the remedy in my hands. Let me
know what I should do.
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SHRI SAMAR GUHA: If you take
the matter seriously 1 expect a res-
ponse from you.

MR, SPEAKER: The only alterna-
tive, if you are not satisfled, is to
bring in a no-trust motion, which we
have discussed salready; or you can
ask the Speaker and then I can write
to them. But do not put me in a
difficult situation everyday.

1 may again make it clear that un-
less I call a member he will not be
allowed.

ot e g Wien: wrea sqyfada
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I made it very clear. I am not al-
lowing that. It was never allowed.

—

1221 hrs.
ELECTIONS TO COMMITTEES

(i) NaTiOoNAL SHIRPING BOARD

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): 1 move

“That in pursuance of sub-section
(2) (a) of section 4 of the Mer-
chant Shmpping Act, 1858, the mem-
bers of this House do proceed fto
elect in such manner as the Spea-
ker may direct, four members from
among ihemselves, to be members
of the National Shipping Board”.

MR. SPEAKER: The guestion is:

“That in puisuance of sub-scction
(2) (a) of section 4 of the Mer-
chant Shipping Act, 1958, the mem-
bers of this House do proceed to
elect in such manner as the Speaker
may direct, four members from
among themselves, to be members of
the National Shipping Board”.

The motion was adopied.

'Bill Introduced
(if) CENTRAL SIK BOARD

MR. SPEAKER: As for item 8, I
have allowed Shri C. Subramaniam te
move the motion.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (BHR! C. SUBRAMA-
NIAM): I move:

“That in pursuance of clause (c)
of sub-section (3) of section 4 of
the Central Silk Board Act, 1048,
the members of this House do Dpro-
ceed to elect in such manner as
the Speuker may direct one mem-
ber from among themselves to be
a member of the Central Silk Board
vice Shri Inder J. Malhotra appoint-
ed Chairman of the Board".
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MR. SPEAKER: The question 1s:
L

*That in pursuance of clause (c)
of sub-section (3) of section 4 of the
Central Silk Board Act, 1948, the
members of this House do proceed
to elect in such manner as the Spea-
ker may direct one member from
among themselves to be a member
of the Central Silk Board vice Shri
Inder J. Malhoira aprointed Chair-
man of the Board”.

The motion was adopted.

12.28 hrs,

CENTRAL EXCISES AND SALT
(SECOND AMENDMENT) BILL

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
1 beg {o move for leave to introduce
a Bill further to amend the Central
Excises and Salt Act, 1044

MR. SPEAKER: Motion moved:

“That leave be granted to intro-
duce a Bill further to amend the
Central Excises and Salt Act, 1944".

Shri S. M. Banerjee. Wanted to
sav something on this.

8-12-73.

*Published in Gazette of Indla Extraordinary, Part II, Section 2, dated -



